FORM-&

PUBLIC ANOUNCEMENT
[REgulatinn 14 of the Inzolvency and Banlouptcy Board of India {(Voluntary Liqguidation Process) Eegulations,

2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF BAHUBALI PAPER LIMITED

RELEVANT PARTICULARS
Name of the corporate person IBAHLTBA]_I PAPER LIMITED
Date of incorporation of corporate person [29/051904
Authority under which corporate person is incorporated Eﬁnistrjr of Corporate Affairs -
registered OC Bangalore
Corporate identity number | limited liability identification 17E5110K A10949PL CO1614T

number of corporate person

Address of the registered office and principal office (if any) of
corporate person

Mo 1, Type MNo.l, Bangur Nagar, D'andeli, Kamataka,
India, 3600235,

Liguidation commencement date of the corporate person

13.01.2028

Name, Address, e-mail address, telephone number and
registration rumber of the Liguidator

i=. B Akhils

ommunication Address: Chhota CFQ, 1% Floor
Mo.30, 12th Main Rd, 4th T Elock East, KV Layout
svanagar, Bengaluru, Farnataka 360017

gistered Address; Flat no: BODL, Opus Apartment
ma. 20, Second Cross, Vivekananda Magar, Jzi Bharath
Magar, Maruthi Sevanagzar, Opposite to Sunshine
kid= Flay School, Bangalore, Karnataka - 360033,
ip-akhilabolla&=matl com

Ph MNo. +91-73586753415

Feg Mo IBEL/IPA-002 /IP-XN01259 / 2023-2024 /14313

Last Date for Submission of Claims

[L2.02.2028

Motice is hereby given that the Bahubali Paper Limited has commenced voluntary ligunidation on 13.01.2026 The
stakeholders of Bahubali Paper Limited are hereby called upon to submit a proof of their claims, on or before
12022026, to the liguidator at the address mentioned against item 7.

The financiz] craditors shall submit their proof of claims by electronic means= only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Dlate: 14012026
Place: Dandsli

B Akhala
IBEI/IPA-002 /TP-MO1239,/2023- 2024/ 14315



Mo

BENGALURU | WEDNESDAY, 14 JANUARY 2026 Business Standard

ms}.gner INDIA SHELTER FINANCE CORPORATION LTD,

POSSESSION NOTICE FOR

inancial

the borrower and also the

 — Regd. Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002.

Hone Branh O O, rach ffe: I ear IMMOVABLE PROPERTY
Whereas, the ing th d W:er 07 the India Shelter Fin:
Assesls and El\'cwemem (Security) Interest Act, 2002 and in Exercise of Power CO"rEﬂéﬂ umief Sedmn 13(2) Read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002, issued a Demand Notice on the date noted against the account as mentioned hereinaftr, calling upon

owner of the Propery/Surety to repay the Amount i 60 das o e el e sad o, Wneras e owrerof e Fropeny and the olher having failed

1o repay the amount, notice is hereby given to the ur

described herein beiow in exeruse ol lhe powers con’erred on himher u»der Seclmn 13(4) of the said act vead WIglh Rules 88 9 of the said Rules on the dates

mentioned against each accoun
i sl bs e s s o nds Shaer

ine brone i ariuer and he pul i generl s nerty cauioned ot ealwin e prpertyes and ny ceaing
P

interest thereon, costs, efc.

r an amount

NIDO HOME FINANCE LIMITED

(formerly known as Edelweiss Housing Finance Limited) Registered Office Situated At
Tower 3, 5th Floor, Wing ‘B', Kohinoor City Mall, Kohinoor City, Kirol Road, Kurla (West),
Mumbai — 400 070. Regional Office at : 746 kormangala 4 th Bock, Bengaluru 560034

PUBLIC NOTICE

Yallappa, S/o. Late Chinnappa was died on
12081099 af House 1100, 319 Cross,
villag

N THE HONBLE COURT 0 T St ADDL VL JUDGE,
D JMFC AT NELAMANG)
c Mlsc No. 510/2025

PETITIONERS; 1. SM. GANGAMY
e it 9 yours. 2. ST "ShNAIA Son o1 lm

DEMAND NOTICE UNDER SECTION 13(2) OF THE SARFAESI A(

Notice s hereby given that the following borrovierls have defaulted in the repayment of principal & iterest ofthe loan facil-
iies obtained by them from the Nido and the said loan account’s have been classified as Non-Performing Assets(NPA).
The Demand notice was issued to them under Section 13(2) of The Securitisation and Reconstruction of Financial Asset
and Enforcement of Securiy Interest Act 2002(SARFAEST Act) on their last known address. In addiion to said demand
notice, they have been informed by way of tis public notice.

Name of the BorroweriGuatantor Description of the charged
(Owner of the Property) & Mortgaged Property (Al the Part &
Loan Parcel of the Property consisting of)

Dt. of Demand Notice,
Amount Due as on,
Date of Demand Notice

Date of
Possession

Details of the Borrowers, Securities, Outstanding Dues, Demand Notice sent under Section 13(2) and Amount claimed
there under are given as under:

1. Name and Address of the Borrower, Co Borrower, Guarantor And Loan Amount

. MrJ Mrs. Dharennavar Demand Notice Dated 1

All hal pie Residential Gramihana Property
angavva, 2. Mr/ PC “No0D  Pro

Mrs, | berin
No 19,

2

total_measuring
.42 N Land and buiding situated at Gar
. Village Tq:- & Distict: Dharwad, Dharwad Sul
Loan Account No.. | Registrar The same is bounded s under:
LA11CLLONS000005052113/ | BOUNI :* Manjle. Wenmavar
'AP-10216857 Property,  West-Shashikela _ Ullannavar
Property, North: Road, South: Basappa
Dindalakoppa Property.

Garag,
A Dharwad, etk
81105.

Hundred Eighty Seven O

above mentioned in notice being M. Mrs. Dharennavar

Gangavva,Mr. Mrs. Mallappa Darennavar t repay the
amount mentioned in the notice being Rs.7,81,587/-
(Rupees Seven Lakh Eighty One Thousand Five

No. LATICLLONS00005092113 as of 10th Apr 2025 with
furher interest applicable from 11th Apr 2025 and cost tl
the date of the payment.

1-Apr-2025 calling upon 10 all

09-01-2026
inly) pertaining to loan account

RESHMA S (BORROWER) M R SHASHIKUMAR (CO-BORROWER) 17 2nd Main 2nd Cross Near Harini Vidhyalaya
Shiva Nagar Rajajinagar Bangalore Karataka -560010 Also At Impact Ekta Apartment Flat No.F-102 _First Floor, 21d
Block, Gnanabharathi ( Velagerehlly) Bbmp Ward No.130 (Ullallu), Kengeri Hobli, Bangalore — 560110
Lan.No.: LO100STHLO00005334605 AND LO1OSTLAPO0005334606.  Loan Agreement Date: 31-05-2024 And 24-06-2024,
Loan Amount: Rs.59,50,000/- (Rupees Fify Nine Lakh Fifty Thousand Only) And Rs.2,38,000/- (Rupees Two Lakh Thirty
Eight Thousand Orly)

Demand Notice Date: 24-12-2025 NPA Date: 15-12:25
Amount Due in Re. 6,162,593.26- (Rupees Sixty One Lakh Sixty Two Thousand Five Hundred And Ninety Three Point

Wi Mirs. Yestaremma [All that piece and parcel of the Residental Fouse cor-|
Suncar Wi, 2 M e St vt Non-Agriculureresidentil plot / open
Maniunath Wadavadi 3. W | gece bearng s gy o property
s, Swaroopa Wadawadi, |No. 256, Assessmenti No.256, measuring 69.75 Sq W
2585 A \ioyagii Court Road out of i contcte aea measungb.75 S

‘above mentioned in n¢

Me/Mirs. Swaroopa

rwad, | Situated at Kalaghati, which comes
Kamataka 581204.

Kok ok s
and Kalaghalagi Sub Registar wiin the imit of Ton
Loan Account No. under:
LA11CLLONS000005070733/
'AP-10168484

-ourteen
panchayalKalaghalag T same s bounded s
East, Theresdentl g of Moshak
Gudur West- The residentil buiing of poul Dodamani,
North: Velennary Hospaal South: Goverment Road.

Demand Notice Dated 12+Feb-2025 calling upon to all

Sundar Malin, Mr/Mrs. Manjunath Wadawadi,

mentioned n the nofice being Rs.14,02,596)- (Rupees
n Lakh Two Thous

Six Only) pertaining to loan

LAHIGLLONSOQUDUSU70735 a.of 10th Feb 2025 il

further inerest applicable from 11th Feb 2025 and cost
tll the date of he payment.

otice being Mr.Mrs. Yestaremma

Wadawadi (0 repay the amount
isand Five Hundred Ninety | 08-01-2026
count No.

Two Six Only) and 235,504.1/- (Rupees Two Lakh Thirty Five Thousand Five Hundred And Four Point One Only) With
further inferest rom the date of Demand Nofice .

DETAILS OF THE SECURED ASSET:- SCHEDULE 'A’' PROPERTY:- All That Piece And Parcel Of The Property Bearing
Site No.275, Bbmp Katha No.275/1447/275, Situated In The Layout Formed By The Bangalore Development Authority At
2nd Block, Gnanabharaihi (Valagerahally), Bangalore Measuring East To West: 12.20 Mis., And North To South: 18.30
Mtrs., In All Measuring 223.26 Sq.Mtrs., And Bounded On: East: Site No 276 West By: Site No. 274 North By: Site No
284 South By: Road Togelher With Flat / Apartment Constructed In The Schedule "A" Property. SCHEDULE 8"
PPROPERTY 300 Sq.Ft., Of Undivided Share Of Land In The Schedule 'a' Property. SCHEDULE C PROPERTY (Property
Conveyed Under This Deed) Residential Apartment Bearing Flat No.Fi-102 On The First Floor, Apartment Building

1. Mr./ Mirs. Munirathnamma | ITEM NO.1:- All that piece and parcel of the immovable
W 2 M Mrs,|bearing Properly No, 152300400800320009, Assessment, No 3572
N " Siuated at ‘Doddamaliakers Vg, 'Thondebhavi  Hobl

No.214, Talu isrict, comes under the

roperty

in

Main Road, Doddamallakere ad"\lﬂlS"ai\\Ele ]unsd\cllon Df’v‘lis\/lnaha"tlj ’\‘/IHEQS Ps:nchaya;
leasuring East to West leters., and North to
Bevinahall, Chikkaballapura | ™™ i (LSS 0°6 0 Meters, ROC Roofed House oon-
Kamataka-561213-561213. | structed thereon., and bounded on the: BOUNDARY:- Eas( Road,
Loan Account No, West: Road North- House of Jayamma, Sout-Own
HLS6CHLONS000005039761/ e L= All (hal IECE and&] arcel of the |mmavab|e propert
AP-10085750

Cha
being

Property. 0320007, Assessment. No.35/1,
S Dot ltiars vmage Thondebhavi Hobll, Gowribidanur
Taluk, Chikkaballapura Distict, comes under the administrative juris-
dicton of Bevinahali Village Panchayat, Measuring East to West
19.20 Meters., and North to South 12.19 Meters. n all totally meas-
uring 23404 SqMeters, and bounded on th IDARY. East:
Road, West: Road. North: Own House, Sout

No.
as of

oad.

Demand Nofice Dated 10-0ct-2025
calling upon to all above mentioned

Munirathnamma M And Mr./ Mrs,
amount mentioned in the notice
Twenty-Nine Lakh Fifty Thousand

Four Hundred Fifteen and Eighty
Only) pertaining to loan account

est applicable from 11th Oct-2025

notice being  MrJ  Mrs.

indrashekara to repay the

9 Rs.29,50415% (Rupees

09-01-2026

HL56CHLONS000005039761
f 10-0ct-2025 with further inter-

Named As Impact Ekta, Consiructed In The Schedule A Property, Now The Property Comes Within The Limits Of Bomp
Ward No.130 (Ullallu), Consisting Of Two Bedrooms, One Hall, Kitchen, Common Bathroom And One Attach Bathroom
Having Super Built Up Area Of 1050 Square Feet, Together With One Car Parking In The Basement With 300 Square Feet
Of Uncivided Share, Right, Title And Interest In The Land Comprised In The Schecule A Property Having Rec Roofing,
Vitifid Flooring, With Electriciy, Water And Sanitary Faciliies Thereon And Bounded As Follows: East: Common Area
West By: Site R.0. 275 North Site R.0.284 South By: Flat No. 101

2. Name and Address of the Borrower, Co Borrower, Guarantor And Loan Amount:-

SHALINI N(BORROWER), SHANKARA M (CO-BORROWER) Shanthemaranalli Village , Near Govt Hospital

Chamarajanagar Taluk Chamarajanagar Karmataka — 571115 Also At Shalini N(Borrower) Shanthemaranalli Vilage ,
Taluk, C jnagar District

LanNo.: L AND LI Loan Agreement Date: 30-11-2022 And 06-12-2022.

Loan Amount: Rs. 14,84,003)- (Rupees Fourteen Lakhs Eighty Four Thousand And Three Only) And Rs. 5,30,200/-

(Rupees Five Lakhs Thirty Thousand Two Hundred Only)

Demand Notice Date: 11-12-2025 NPA Date; 15-12-2025

Place: Dharwad, J.PNagar-1, Karnataka, Date: 13:01-2026 Sdl- (Authorized Officer),

For India Shelter Finance Corporation Ltd,

Amount Due in Rs.1,565,123.23/- (Rupees Fifteen Lakhs Sixty Five Thousand One Hundred And Twenty Three Point
Twenty Three Only) & Rs, 554,341,17)- ( Rupees Five Lakhs Fifty Four Thousand Three Hundred and Forty One Point

For any query please Contact Nir. Prashanth ((+919342167070) & Nir. Naveen (+91 9986666865)

Seventeen Only) With further interest from the date of Demand Notice .

DETAILS OF THE SECURED ASSET:- All That The Piece And Parcel Of The Residential House Property Bearing
Unique No. 150800103800401111, Pruperly No. 136111 As Per The Gramapanchayat Records Siuated A

Villge, Taluk, District, Constructed On The
g East To West : 7.9248 Melers And North To South : 10.¢ GEBU Meters , With Total Site Area84.5417 Square

HINDUJA HOUSING FINANCE LIMITED

Corporate office at 167-169, 2nd Floor, Anna Salai,

Saidapet, Chennai - 600015,

CIN U65922TN2015PLC10093, www.hindujahousingfinanace.com
DEMAND NOTICE

You the below mentoed Boraers, Co boraners and Gusranors fave avaled Horme LoanslLoan Agans: Propery fclly ) by matgaging your

HHEL. You defaulted in repayment, your

tion

# the outstandi

of Securitization and Reconstruction of Financial Asset and ecurity Interest Act 2002 for th

¥
Known addresses however the same hav retuned un served. Hence the contents of which are being published herewih as per Section 13(2)ofthe Act

read with Rule 3(1) of the Securty Interest (Enforcemen) Rules, 2002 as and by way of Atemative Service

upon y

jou.
Details of the Borrowers, Co borrowers, Guarantor, Securities, Outstanding Dues, Demand Notice sent under Section 13(2) and Amount claimed there

under are given as under.

Meters And Constlucled Area Of 84.57 Square Meters, Coming Under The Limits Of Santhemarahalli Grama Panchayat
Chamarajanagar Taluk Fomed On he Land Beting Sy No. 3819 Measung 004 Gurias O lage,

iy, aged about 48 years, Both aré Aesiding a

An]anapura Post, Ukl Hobli, Bangalore Sl g Shmogon oo Me\amanqa\ﬂaluk
South, B: , for fate of

9 d sildar, (Registrar anc )
death, and obtaining death Certicates, te legal | | Resuamaua ook e Akt ALy o Births and D),
Peirs of the deceased by namely Sri. Nanjunda.Y usuc e
and Other's hs filed Crl.Misc. No. 200772025 | | Whecas e etions e o e gt
Unr e 3ot e Kt s g Bt e o e G

Deain Act 1469 o e et o wihonty 0 g5t
Addi Chief Judicial Magistrate, Bangalore o
District at Bangalore, pertaining to this Petiion it
anybody having any objection may be filed on

No.Zs fater n aw by rame N Mudda
s ddon 25 0% 1908 ot Muddnlmqanamlh Vllluqe
Thymagonds ol Nolmangal oot S

I e o 26052058 Tt pen o

o etonand e o opposa the s petiion
17.01.2026 at 11.am fails o do same may be zrc\mmonnwesnharapmrbedovemeHonhleco’:mh\-Ersmn
“'SV“”““'G"WZ’; syl Soplcatanwilbt heardan etminedas xpare
andsignature o the Court. Byt oG i Moarl OfcerCo 9 G
By Order of the Court, Shirastedar, GJM idgefnior Dviionand P Nolamangdo
Bangalore, Rural, Bangalore. Bidg. Dadapoer Layout,

cnnmm Near Harsha
dokoppa Road, Nelamangaa-552 123

Advocate for Petitioner : $ri. B.L Jayarama

FORM-A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptey Board of India (Voluntary Liquidation
ocess) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF BAHUBALI PAPER LIMITED

RELEVANT PARTICULARS

1.| Name of the corporate person BAHUBALI PAPER LIMITED

2 Date of i on of corporate person | 29/08/1994

3| Authority under which corporate person s | Ministry of Corporate Affairs -
i i ROC Bangalore

[ Corporate identity number / limited liability | U85110KA1994PLCO16167

identification number of corporate person

5.| Address of the registered office and principal

No.1, Type No.1, Bangur Nagar,
office (i any) of corporate persan

Dandeli, Karnataka, India, 560025.

6.| Liquidation commencement date of the 13.01.2026

corporate person

~

Ms. B Akhila

Communication Address: Chhota
CFO, 1st Floor, No.50, lZlh Main Rd,
4th T Block East, KV Layo
Jayanagar, Bengaluru, Kamataka

Name, Address, e-mail address, telephone
number and registration number of
the Liquidator

Roulsluud Address: Flat no: BOOT,
Opus Apartment no. 20, Second Cross,
Vivekananda Nagar, Jai Bharath Nagar,
Maruthi Sevanagar, Opposite to
Sunshine Kids Play School, Bangalore,
Karnataka - 560033.
ip.akhilabolla@gmail.com

Ph No. +91-7386788418

Reg No.: IBBI/IPA-002/1P-N01259/2023-
2024/14315

Taluk, Cf District- Bounded As: East: Vacant Site Of Smt
Weﬂ By Land Of Smt North By:- Private Land; South By:- Road For Movement ;
You the above Borrower’s are therefore called upon to make payment of the outstanding dues as mentioned herein-
above in full Within 60 Days of this Notice failing which the undersigned shall be constrained to take action under the
SARFAESI act to enforce the above mentioned securities. Please note that as per Section 13(13) of the said Act, you
are restrained from transferring the above-referred securities by way of sale, lease or otherwise without our consent.
Place: KARNATAKA Sd/- Authorized Officer
Date: 14.01.2026 FOR Nido Home Fmance lelled

8.| Last Date for Submission of Claims 12.02.2026

Notice is hereby given that the Bahubali Paper L| -1 has commenced voluntary

liquidation on 13.01.2026.The stakeholders of Bahul ited are hereby called

upon to submit a proof of their claims, on or before 12 02 2026 to the liquidator at the

address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
of claimsi by postorby i

false or
Name and Signature of the Liquidator: Ms. B Akhila
Date and Place: 14.01.2026 and Dandeli

(formerly known as Edelweiss Ho

TATA CAPITAL HOUSING FINANCE LIMITED
Regd. Office : 11th Floor, Tower A, Peninsula Business Park,
ati Bapat Marg, Luwrr Parel, Mumbai 400 013

Senap
A Contaci No. (022

&9  STATE BANK OF INDIA

sr. Date of Demand Notice &
e, Name of the Borrower/ ANIL NPADate | 6 tstanding Amount
Mr. pusphavathi b s basavaraju- Borrower, Mr. Nandish B Basavaraju- Co-Borrower, M.
Yatish basavaraju-Co-Borrower, All Reside in same Place: No.215, Ullala Main Road, 7th Cross, 07012026,
05012026 Rs. 13,78,303)-

Near Government School, Byadarahalli, Bangalore 560 091. Sanction Date: 02-11-2016, Loan no:
KABL . Sancti t Rs.15,00,000/

Address of the Branch :
Nam ri Rajendra S. Ten, STRESSED ASSETS RECOVERY BRANCH (SARB)
Chief Manager Building # 11/90, 3rd Floor, Opp. Trustwell Hospital,
E-mail ID: sbi.05173@sbi.co.in J C Road, Bangalore - 560002.
Mobile No: 9448990270

Description of Secured Asset in respect of which Interest has been created - All that piece and parcel of Eastem of portion of site 10179
assessmen n0.167 Khatha No.303, Situated at Herohali village Yesvanthapura Hobii Bangalore North Taluk, Bangalore. Presently within the limits
of BBMP and bounded on: East by: Road, West by: Western portion of Site No.179, North By: Road, South By: Site No.178

Ph : 080-2594 3678, 2594 3663,
Landline No. (Office): 080-2594 3663 e-mail Id: sbi.05173@sbi.co.in.

3. | CIN No. U67190MH2008PLC187552

DEMAND NOTICE

Under Section 13 (2) of
Enforcement of Security Interest Act, 2002 (“Act”) read with Rule 3 of the Security
(“Rules

Whereas the undersigned being the Aulhons/ed Officer of Tata Capital Housing Finance
Limited (TCHFL) under the Act and in exercise of powers conferred under Section 13 (12)

APPENDIX IV-A [See proviso to Rule 8(6)]
e-Auction on 28.01.2026

Mr. B Mrs. SAJEEDA- Co-Borrower, Mr.

Co-Borrower, #1 Al Reside in same Place: #17 ISLAMPURA WORD NO.30 DODBALLAPURA
BANGALORE , Metro, DODDABALLAPUR , Kamataka India - 561203. Sanction Date: 09-03-2024,
Loan no: KA/BLR/HBBL/A000000152, Sanction Amount: 12,50,000/-

07-01-2026,

05:01-2026 Rs. 11,98,171/-

SALE NOTICE FOR SALE OF IMMOVABLES PROPERTY
E-Auction Sale Notice for Sale of Property if any, lying in the premises)
under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with proviso to Rule 8(6) of the Security Interest Rules, 2.

read with Rule 3 of the Rules already issued detailed Demand Notice dated below under

Section 13(2) of the Act, calling upon the Borrower(s)/Co-Borrower(s)/Guarantor(s) (all

singularly or together referred to “Obligors”)/Legal Heir(s)/Legal Representative(s) listed

hereunder to pay the amounl menhoned in the respective Demand Notice, wwlhm 60 days
N s per details Copies of the

are served by Registered Post A.D. and are available with the undersigned, and the said

2
Description of Secured Asset in respect of which Interest has been created - All that piece and parcel for the Property bearing Khatha No.37, Notice is hereby given to the public in general and the Borrowers/Mortgagors in particular that the below described Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire, collect the
PID No.11-1-518-83, Old Property No.1053/822/37/28, Measuring East to West 30t and North to south 40ft totally Measuring 1200 Sq f, Situated at to the Secured Creditor, State Bank of India, Bengaluru, the actual || |respective copy from the undersigned on any working day during normal office hours. In
Aralumalige Gram Panchayath, Kasabi Hobli, Doddaballapur Taluk, Bangalore Gramanathara Distrct and Bounded on: East by: Site No.11-1-518- physical possession of which has been taken by the Authorized Officer of the Bank, will be sold on “As is where || [ connection with the above, Notice s hereby given, once again, to the said Cbligor(s) /Legal
85A, West by: Site No.11-1-518-81C, North by: Road, South by: Site No.11-1-520-140. is”, “As is what is", and “Whatever there is basis on 28.01.2026 for recovery of Rs. 65,91,868/- (Rupees Sixty five || [Heir(s)/Legal Representative(s) o pay to TCHFL, within 60 days from the date of the
Mr. MUNIRAJU M- Borrower, Mrs. DEEPA S- Co-Borrower, Both Reside in same Place: 129 lakh ninety one thousand eight hundred sixty eight only) as on 09.01.2026 and further interest at contractual rate | | respective Notice/s, the amount indicated herein below against their respective names,
AVBEDKAR COLONY 1236 , BANGALORE EAST HAFARM , , Metro HEBBAL Kamataka.nda | o, 1 oo)c 07-01-2026, with incidental expenses, costs, charges etc, due to the Secured Creditor, State Bank of India from the Borrower : || | together with further interest as detailed below from the respective dates mentioned below
- 560024. Sanction Date: 23-03-2024, Loan no: KA/BLRIMSRD/A000000132, Sanction Amount: Rs. 14,52,025/- Sri. Channabasappa Bhathad S/o. Sri. Basetteppa Bhathad and Smt. Pooja Bhathad Wi/o. Sri. Channabasappa | | in column (d) tll the date of payment and / or realisation, read with the loan agreement and
15,00,000- Bhathad (For Alc Nos. HL 62406187099, Top Up 37608327730) other documentsiwritings, if any, executed by the seid Obligor(s). As securiy for due
3 Description of Secured Asset in respect of which Interest has been created - All that piece and parcel for the for Property bearing Northem The Reserve Price, Earnest Money Deposit (EMD), Bid increment amount and time of e-auction and last date for || |repayment of the loan, the ful\owmg Secured Asset(s) have been mortgaged to TCHFL by
Position of House st Khatha No.57 Khatha No.57, New Khatha No.57/57 BBMP Khatha SI No.5098, Measuring East to West 25ft and North to submission of EMD along with KYC documents for immovable property to be sold will be as under: the said Obli
South 19 tin all Measuring 475 Sa.t. along with of 4 Square RCC roofed house. Situated at Dasarahall Village BBMP K.R Puram Hooli Bangalore: - -
Vest Tauk, and Bounded on: Easi by: property belongs (o Mirs.Nilamma, West by: Road, North by: Property belongs fo MeNanjappa, Souih by: Reserve Price (Below | Earnest Money [ Bid increment|  Date & Time of Last Date for submission oan 'tamia',obhﬂf'(s)l/ Tota[l’Ou(s;andlng Da’tieolfba ‘:’W
Remaining Position Same Property which the property will | Deposit (EMD) mount  |e-Auction of Property| of EMD along with KYC Account No. egal Heir(s)/Legal = on“l:eslo wsam, da:; f,? ?4'1":\
Mrs. NETHRAVATHI P Borrower, Mr. T BHAGYA- Co-Borrower, Both Reside in same not be sold) Hdocuments
Place: NO 5 NANDHI APARTMENT 3RD FLOOR FLAT NO 203 7TH MAIN SAMPIGE LAYOUT Rs. 40,19,000/- Rs. 4,01,900/- | Rs.50,000- |28-01-2026,11.00 a.m.| on or before 27.01.2026 Up | | || TCHHLO820000100340995 & 'ﬂ' NaveenBH | Rs.24,70,117- 02'21"'5026
PRASHANTH NAGAR BANGALORE , , BANGALORE , BANGALORE | Metro , BANGALORE | oo 0o 07-01-2026, 10 4.00 p.m. 10 4.00 p.m. + 100342465 )and |As on 02-01-2026 0 o6
. Kamataka , India - 560079. Sanction Date: 25-01-2023, Loan no: KA/BLRINMGLIAG00000048, K Rs. 24,08,450/ TENDER NO. SBI'SARB/2025-26/168 Property ID: SBIN20003423355 TCHHF0820000100426789 | Mr. KIRAN H -01-
4| Sancton Amount: 15,00000% And On dated: dated: 2392023 a sum of Re10.00.000% fo Description of the Immovable Property : SCHEDULE ‘A’ PROPERTY : All the piece and parcel of land in converted (CO -Borrower)
LAN no: KA/BLRINMGLIA00000109 Survey No.45/4 & 5 of Bhoopasandra Village, Kasaba Hobli, Bangalore North Taluk, Bangalore District, now comes | | [Property Description: All tnat piece and parcel of property bearing Panchayat Property
Description of Secured Asset in respect of which Interest has been created - Al that piece and parcel of the property bearing No.1/B, under Bruhath Bangalore Mahanagara Palike limits, Ward No.100, measuring East to West : 180 feet + 171 inches/2 | {|No 152400104600320159, Panchayat Document Number 159, measuring East to West
Assessment No4713, Old Assessment No.47, measuring East to West 46 Ft and North to South 30 Ft, in all measuring 1380 Sq.ft Situated at and North to South : 112 feet + 133 fee2, totally measuring 21,771.78 Sq.feet (2023.42 Sq.mtrs) and bounded on : [ |16 7056 square feet and North to South 34.7472, totally measuring 233.00 Square meters,
Vaddarahalli Grama, Kadabagere Grama Panchaya, Bangalore south Taluk and Bounded on: East by: 30 Feet Road, West by: Others Property, East by : Private Properties, West by : Site of Vinayaka House Building Co-Operative Society and 60 feet BDA Road, || {|Bhadravathi Taluk, Holaehonnur Hobli, Maidholu Gramapanchayat bounded on:» East
North by: Remaining Portion of the Same Assessment No, South by: Site No.1/A North by : Land in Sy No. 45/3, South by : Land of Mrs. Murad. by: West by: Ooni, North by : Road, South by : Road
Mr. MUNINDRA N- Borrower, Mrs. PRABHAVATHI DEVIvCo-Bonower. Both Reside in same SCHEDULE ‘B’ PROPERTY : Flat No.G-10, now BBMP Municipal No.45/9, PID No.100-525-45/9, on the Ground - _ e
Place: 174 C; NAGAR . | e 4 o0a6 07012026, Floor of "GURUPREETH RESIDENCY", constructed on A schedule property Le, converted Sy No.454 & 5 of | ||1CTH-0455000100245891 M?g:‘r’;"‘:e’f) N A:::%;_%mzﬁ 06 ‘;‘nﬁm
Metro Bangalore Soutn , Kamatak, India - 560100. Sanmon Dale 30-05-2024 Loan no: KABLR/ Rs. 16,46,101/- Bhoopasandra Village, Kasaba Hobii, Bangalore North Taluk, Bangalore within the limits of BBMP having Super [ |l 7 0/cc000100084389 | Mrs. M H ROOPA 03-01-2026
5 | NMIGLIAD0000023, Sanction Amount: 7,00,000 Built up area of 760 Sq.feet with 385 Sq.feet of undivided interest right title in A schedule property along with one car (€O -Borrower)
Description of Secured Asset in respect of which Interest has been created - Al that Piece and Parcel of the immovable Property Bearing No parking area in the basement with RCC roofed, Mosaic Flooring and Doors and Windows are jungle wood, standing . .
Southem Portion of Site bearing No. 157, SL. No.LND.CR.114/1975-76, Formed in Sy. No. 41, Measuring East to West - 36 feet, North to South - 13 jointly in the names of Sri.Cl Bhathad S/o Sri. Bhathad and Smt.Pooja Bhathad W/o Sri. || ||Property All that piece and parcel of the property bearing 22-1-506-140, old

feet, Totally measuring 468 Sg. feet, Situated at Singasandra Village, Channakeshava Nagar, Begur

Hobli, Bangalore South Taluk Bangalore and

Bounded on : East By : Chikkamuniyappa's Property, West By - Road, North By : Renuka's Properly, South By : Ramakka’s Property,

Channabasappa Bhathad and bounded on : East by : Main Entrance Lobby, West by : Main door and Corridor,
North by : Open to sky, South by : Corridor.

no 357/HTB, Assessment no D6/ 1TB, 506-3 cross road, Hallahallikere|
Mandya, property Katha No.2327570, S|1uated at Mandya City, Mandya District,

Mr. MAHESHA M- Borrower, Mrs. MANJULAMMA K-Co- Borrower, Mrs. CHAITHRA
R-Co- Borrower, All Reside at same Place: NO 299/1 WARD NO 10, AMBEKEKAR NAGARA
BANGALORE AMBEKEKAR NAGARA BANGALORE ,  Metro, BANGALORE North Kamataka
JIndia — 560066. Sanction Date: 11-07-2024, Loan no: KA/BLRIRINR/A000000131, Sanction
6 | Amount: 11,00,000-

07-01-2026,

05:01-2026 Rs. 10,85,003/-

Statutory 15 Days Sale Notice (3rd AUCTION) Under “Sarfaesi” Act, 2002. : The Borrowers/Mortgagors is
hereby noticed to pay the sum mentioned above within 15 days from the date of publication of this notice failing which
the Bank shall sell the properties as per the provisions laid down in the SARFAESI ACT, 2002.

measuring East to West 9.144018 meter and North to South 12.922024 meter total
measuring 111.483 Square meter vacant site bounded on the: East by : 22-1-506-142,
West by: 22-1-506-138, North by : Road - 506, South by: 22-1-507-217 and 22-1-507-215

42, Assessment No. 42, Katha No. 299/42, Measuring East to West 12.5 Feet and North to South 210

House belongs to SriKrishna Murthy, North By : House belongs to Rajanna, South By : House belongs

Description of Secured Asset in respect of which Interest has been created  All that Piece and Parcel of the immovable Property Bearing No

Feet,tolaly measuring 262.5 Safs, Situated

at Ambedkar Nagar, Pattandur Agrahara Village, K.R Puram Hobl, Bangalore East Taluk and Bounded on : East By : 4 Feet Passage, West By :

s o Sri.Manjunath,

For detalled terms and conditions of the sale, please refer to the links provided by the Secured Creditor by || ||TCHHLC 32989 & | Mr. KP| Rs.63,57,711/- | 05-01-2026
the fficer, State Bank of India, SARB, ie., p: baanknet.com, 2) www.sbi.co.in | || TCHIN0455000100139600 & (Borrower) As on 05-01-2026 and
For further details regarding inspection of the properties the intending bidders may contact Ihe Officer || [|TCF M'S-SE”HAT"‘ 03-01-2026
as mentioned above or Bank's Approved Resolution Agent Mjs. Sri Devi Pvt. Ltd, TCt 100153660 | (CO )

Representative: Jagadeesh N, Cell No. 9902401486

Mr. HEMANTH KUMAR K- Borrower, Mrs. NIVEDITHA J-Co- Borrower, Both Reside at same
Place: NO 45, NEAR SMART VIDHYA KENDRA MACHOHALLI COLONY,VIDHYA KENDRA
MACHOHALLI COLONY BAPAGRAMA , Meiro, BANGALORE Karnataka India — 560091. Sanction
Date: 27-11-2024, Loan no: KABLRIR, 74, Sanction Amount: 17,00,000%

07-01-2026,

05012026 Rs. 16,83,612/-

To the best of knowledge of the Authorised Officer, there is no other encumbrance on the above said property.
NOTE : Sale of property is brought under “As is Where is” condition, any dues affecting the property such as
Electricity Bill, Water Bill, pending charges with respect of Association, Transfer of E- Khatha and Property Tax etc.,
has to be borne by the auction purchasei

Property Description: Al that piece and parcel of House Property bearing Number KHB
House no LIG 39, 3rd Stage, J.T. Koppalu Kuvempunagara, Chamaraja Mohalla Mysore.
Measuring East to West 8.20 meter, North to South 10.90 meter, Total measuring 89.38|
Square meter, consisting of Red oxide House bounded on: East by : LIG House no 40,
West by : KHB Property North by: Road, South by : LIG House no 52, AND , Al that piece |

and parcel of Bit of Land Measuring East to West - 0.84 square meter, North to South
11.00 Square meter total 9.28 square meter, part of this site bounded on : East by : LIG!

7 - n
Description of Secured Asset in respect of which Interest has been created - All that piece and parcel of the bearing Assessment No.78/12, Date: 13.01.2026 Sd/- Authorised Officer & Chief Manager
Viestem porion of ite No.27 Measuring East to West: 15 foet and North-South: 40 Feet,tolal measuring 600 Sq feet Situated at Machenahali Place: Bengaluru State Bank of India, SARB, Bengaluru.
Vilage, Dasanapura Hobl, Bangalore North Taluk comes under the jurisdicton of Machenahall Gramapanachayathi and Bounded on: East by:
remaining portion of Same Site No.27, West by: Site No.26, North by: Site No.22, South by : Road
Ve CHANNA KESHAYA Botoua . NARAYAIA LG Grtows s, SHAKUNTALA Co-

TOWN NEAR LAKSHMI 001202,
VENKATESWARA KALYANA MANTAPANEAR iR TANK RuralKanakapura , Kamalaka ., | 05:01-2026 Reogadds,
India - 562117 Sanclion Date: 05-02:2024, Loan no: KAKNRKNKPIAQD000005¢, Sanclon Amount -9,63,4881-

o 1000000
Description of Secured. I that Piece and Parcel of the immovable Property City Municipal = =
Knatha No. 333212408, PID No 18-504- 17, Measunng East-West: 20 fee!(6.09 meter), North-South: 22 feel( 6.70 meter), Totally 40.8773 Sg M- e n 1 n u s ry g 1 a n S
Along with Builtup are 28.614124 S Mir ACC Sheet House, Siuated at Muttunarasappa Street, Vivekananda Nagara near, Kanakapura Town ,

Ward No. 2 and Bounded on : East By : Property belongs to Narasimhamurthy, West By : Property belongs to Gayithri, North By : Road, South By

Pioparty beongs o Ararvamy spea k

Mr._ SATHISH Y G-Borrower, M. GANGANNA V-Co- Borrower, Both Reside at same Place: 0012026, J

HUTHRIDURGA HOBLLYELIYURU , 3KUNIGAL TALUK , Rural Kunigal, Kamataka, India - 572126. | 05-01-2026 2025, =

Sanclon Date: 26-10-2024, Loan no: KAINELINGALIAQ00000272, Sancion Amourt: 22.30,000- Ra. 2296505 eve ryo ne I 1 ste ns.
iption of Secured Asset in respect of which Interest has been created - Al that pioce and parcel of e Property bearing Katha No.552,

9 | E-Katha No.152500401300520074, as Per Form 9, Measuiing East o West: 15.8406 meters (52Feel) and North to South: 5.7912 meters (19
Fee), total measuring 988 Sq feet, in all Measuring Site 91.79 Sq meters and House measuring 91.79 Sq meters, Siuated at Yalyuru Vilage,

Huthridurga Hobli, Kunigal Taluk, Tumkur District, comes under the Limits of Yaliyuru Gramapanchayathi and Bounded on: East by: Road, West - i

by: Fanily Property of Zahangir SabNorth by: Property Siteof Venkatesh, South by: Gall after Properly Sit of Sarala Wio In-depth Q&As with market
Melagiraiah, mavens — every Monday
Ms. GIRWAMMA S- Borrower, Mr. LINGARAJU T N-Co- Borrower, Bolh Reside al same Place: in Business Standard
KORATAGERE 5, TUMBADI POST KORATAGERE, Rura, Koralagere , Kamataka, India ~ 572129, | 05.01-2026 RW?;'BZ:;:/~ :

Sancton Date: 29-02-2024 , Loan no: KATUM/TMKRIAG00000151, Sancton Amount: 6,20,000 /- s 5,88/

10 | Description of Secured Asset in respect of which Interest has been created - All that pisce and parcel of the Property bearing Katha No,144/1, To book your co|

E-Kalha No.152500300600700153, as Per Form 118, Measuring East lo West 8.16864 meters and North o South 8.47344 meters, i al Measuring Y Py,
Site 69,22 Sq meters and House measuring 69,22 Sq meters, Siuated at Tumbadi Vilage Kasaba Hobli, Koratagere Taluk, Tumkur Distic, comes SMS reachbs to 57575 or
under the Limis of Tumbadi Gramapanchayathi and Bounded on: East by: House of TN.Nataraju, West by: House of TN.Nataraju, North !

Govemment Road, South by: Vacant Property and House of and Jayaramaiah email order@bsm:
Mr. PRASANNAKUMAR T S- Borrower, Mrs. SUJATHA S-Co- Borrower, Mr. SRINVASA
C.Co- Borower, Al Reside ol same Place: THARATI AGRAHARAS . THARATI| oo oooc 07-01-2026
AGRAHARA Rural Koralagere Taluk , Karnataka ., India - 572129. Sanction Date: 21-05-202¢, Loan - Rs. 4,729851-

41 [7o: KATUMITMKRIAD00000240 Sanction Amount: 5.25.000-
Description of Secured Asset in respect of which Interest has been created - All that piece and parcel of the Property bearing Katha No.102
and E-Katha No.152500300500820008, Measuring East o WesL 6.096 Meters and North o South 7.315200000000001 Melers, Situated at Tharat
Vilage, Channarayanadurga Hobii, Koratagere Taluk, Tumkur Distict and Bounded on: East by: Road, West by: House of Venkatesh, North by:
House of Srinivas, South by: Road,
Mr. MOINUDDIN REHMA Y R- Borrower, Mrs. BIBI ASMA M-Co- Borrower, Both Reside at same
Plece: EVEREST SCHOOL ROAD NEAR EVEREST SCHOOL NEW EXTENSION HEGGERE | o o1 oo 07-01-2026
TUMKUR, Rural Tumkur, Kamataka India - 572107. Sanction Date: 27-09-2024, Loan no: KATUM! Rs.38,22472)-
TMKRIAO00000420, Sanciion Amount: 38,00,000-

12 [ Description of Secured Asset in respect of which Interest has been created - All thet piece and parcel of the property bearing Katha

No.594/1101, and Site No.5, as per Form No.3, measuring East to West: 30 feot and North to South: 30 fet,total 900 Sq F. situated at Ward No.3,
Poor House Colony Extension, Tumkur Town, Tumkur District, under the it of Tumkur City Corporation and presentl belonging to Sm Rafmath
Unnisa S/o Late Abdul Kareem and bounded on: East by: Road, West by: Conservancy, North by: Smt Zeenath Unnisa Wio C.M.F Sadig Ulla's
House al Site No.4, South by: Zafrabi House at Site No.5.
Ms. MANJULA N- Borrower, Mr. KANTHARAJU-Co- Borrower, Bolh Reside al same Place:
WO KANTHARAJU, #121 HUTTANAHALLLJALA HOBALI, CHIKKAJALAHOSKOTE Rurel 7012026
BANGALORE KamatakaIndia ~ 562157. Mrs.SAMPANGAMMA M- Co- Borrower, RIATWIO | 05-01-2026 Re. 1661001 T
NAGARALL174HASIGAL, HOSKOTE BANGALORE RURAL-S614. Sancton Dt 20022025 - 11,66/ B LB
43 | Loanno: 1:11,50,000)-
Description of Secured Asset in respect of which Interest has been created - All thal piece and parcel of the Property bearing Khata
No.396/6/1351120 and EKhata No.150300401900700200 measuring East-West:11.58 meters and North-South: 554 meters, tota site measuring N
180.04 5 meters and total Housing 75.00sq meters Riat Hasigala Village, Hosakotte Taluk, Bangalore Rural District under the imit of Lakkondahall Bus“less Stand al-d
‘Gramapanchayathi and Bounded on: East by: Property of Narayana, West by: Road and House Taor Kishnappa, North by : 8 feet Road, South
by: Property of Narayana gowda .
Th fsed issuance of nofice US. 13 (2] fallng which | Nnsi g ht O ut
futher steps ice Uls. 1 the provisions
and R cenéicton of Financl st and Enforcament ofSecutyieret e 2002
Date: 14.01.2026, Place: Bangalore Sd- induja L

House no 40 West by : KHB Property North by: Road, South by : LIG House no 52.

TCHHL0469000100177735 | MrLaxmannaS | Rs.21,10,678- | 06-01-2026
takurki (Borrower)| As on 05-01-2026 and
TCHIN0469000100181959 |  Mrs. Renukabai 03-01-2026
Laxmanna Batakurki

(CO -Borrower)

Property Description: All that piece and parcel of residential Plot bearing No:06,
measuring 01 Gunta 01.75 Anna, comprised in Survey No: 114/2G, PID No. 1A/3615|
Slma(ed at Kelagan Vlllage Dharwad City Ta\uq and District Dharwad, within the|

follows : Eastby : SY/
No.93, West by: Plot No. 05, Nonh by: 9mtrs Road South by: Sy No.64.
TCHHL0845000100143022 &]  Mr Yogesh V Rs.9,04,305- | 06-01-2026
TCHIN0845000100145009 & (Borrower) | As on 06-01-2026|  and
TCHIN0491000100300904 Mr.Karthik V 01-01-2026

(CO -Borrower)

Property Description: SCHEDULE "A" PROPERTY (DESCRIPTION OF THE ENTIRE|
PROPERTY) All that piece and parcel of the property bearing Site No.10, jurisdiction of|
Bommanahalli CMC, old Katha No. 1660, new katha No. 1903, formed in converted Sy. No.
8/2, (Vide Conversion order special Deputy commissioner, Bangalore, from Agricultural to|
Residential purpose, situated at Arakere Village, Begur Hobli, Bangalore South Taluk) now|
within the limits of Bruhath Bangalore Mahanagara Palike, measuring East to West 60 feet|
and Norlh to Seuth 40 feet, in 1otally measunng 2400 Sq feet,, and bounded on:. East by :

Road, W .9, SCHEDULE|
"B" PROPERTV (UNDI\/IDED SHARE HEREBY CONVEYED) 300 Sq Feet of undivided
share, right, title and interest in the Schedule "A" Property. SCHEDULE “C" PROPERTY|
(DESCRIPTION OF THE APARTMENT HEREBY CONVEYED) All that piece and parcel of|
the Residential Flat No. A3, in third floor, having a super built up area of 860.99 Sqfeet, of the|
building, knownas'SHELTER RESIDENCY"!
No. 1247/411903/TF A-3, having with two bedrooms Constructed in the Schedule "A"|
Property, with RCC roofing, solid block walls, vwlnﬁed tiles flooring, Honee wood doors with

Aluminum Water, ty , along with

covered One Car floor for

TCHHL0455000100192392 Mr. RAVIS Rs.50,69,869/- | 06-01-2026

& (Borrower) As on 05-01-2026 and

TCHIN0455000100194609 | Mrs. LEELAVATHIR 03-01-2026
(CO -Borrower)

Property Description: All that piece and parcel of the property bearing No 969/450C, Site
No 450C, Property UNIC No 152200407130020040, in SY No.28, 29/1A, 29/1B, 29/2,
32/3, 33/1, 3312, 33/3, 33/4, 34/1, 34/2, and 35/3 totalling 32 Acre 22 Guntas, formed
residential layout in the name of *Kanaka House Buiding Co-Operative Society”, Situated
Madagalli Village, Ilwala Hobli, Mysore Taluk, East to West 12 meters, North to south 9|
meters in all total measuring 108 Square meters having bounded on: East by : Road,
West by : Property of Society, North by : Site 10 450 D, South by : Siteno 450 B

*With further mterest additional Interest at me rate as more pamcular\y stated in respecnve
Demand Notices dated mentioned above,
till the date of payment and/or realization. If the said Obllgor(s) sha\lfa\l tomake paymentw
TCHFL as aforesaid, then TCHFL shall proceed against the above Secured Asset(s)/
Immovable Property (ies) under Section 13(4) of the said Act and the applicable Rules
entirely at the risk of the said Obligor(s)/Legal Heir(s)/Legal Representative(s) as to the
costs and consequences. The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are
prohibited under the said Act to transfer the aforesaid Secured Asset(s)/lmmovable
Propenyllesi whetherby way ofale, leaseorolheriseilhouthe i wrien consentof
p of the Act or Rules.
theAct.
For Tata Capltal Housing Finance Limited
Sd/- Authorised Officer

Date : 14/01/2026
Place : Bangalore

h https://t.me/Magazines_8890050582 (@Magazines_88900505
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